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SHRI JOHN F. FERNANDES: Mr.
Chairman, Sir, this problem is not confined to
the main cities only where the telephones are
run by the MTNL. It is the policy of the
Government to privatise printing of telephone
directories. Ever since the printing of
telephone directory has been privatised, the
standard of printing the telephone directory
has gone down. All the names arc misspelt.
Even the abbreviations of the names of the
Members of Parliament have been erased. As
a result, the Department has no control over
printing of telephone directories. Their main
job is only to get advertisements. So, I want
to know from the hon. Minister whether he
would see to it that his Department maintains
control over the private printing press; and
also see that this contract is for a short-term
instead of for five years or ten years, so that
the standard of the directory is up to the
mark.
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Telephones out of order in Delhi

*282. SHRI PARAG CHALIHA:
SHRI RAGHAVIJI:

Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that thousands of
telephones went out of order in May/ June 96
in Delhi and around;

(b) if so, the details of such telephones,
exchange-wise;

(c) whether the so-called Monsoon
Scheme for Cable Fault Status Information
Service has since been put into action; and

(d) if so, the results thereof, and if not, the
reasons therefor?
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1 The Question has acutally asked on the flcor
of the House by Shri Parag Chalika.
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to Questions 12
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SHRI PARAG CHALIHA: Mr. Chairman,
Sir, I know that the Minister has started his
journey only recently. I must commend that
he has started his journey well with a hope. In
the meanwhile, he has given hopes in our
minds also particularly in the field of
rectifying mistakes. But I do not understand
how in his written reply, Statcment-I he gave
the number of net faults in May. 1996 as
3,29,507 and the number of net faults in June,
1996 as 4,10,105. It comes to more than 30
per cent. For the capital city of our country,
this doesn't augur well. I hope the Minister
would give a credence to all his efforts in
mending the things. No doubt, he has taken up
the expansion work in other areas, of course,
even the neglected regions of the North-East,
particularly, in Assam. I hope that he would
take a special interest about that region.

But expansion has to be....
MR. CHAIRMAN: Please put a question.

SHRI PARAG CHALIHA: But expansion
has to be equated with

consolidation, which perhaps is lacking in the
present system. The other day the Minister
stated about the correction of out-of-order
telephones at the most within 48 hours. Sir,
there are instances galore which can be cited
where they have not been doing anything not
only within 48 hours, but even after 48 days.
It so happens in most cases that whenever a
complaint about a particular number in a
particular zone is given, the mechanical
answer is that this number docs not exist.

MR, CHAIRMAN: Please conclude.

SHRI PARAG CHALIHA: Sir, I would
like to know from the hon. Minister as to
what went wrong in the system last month,
which converted his 48-hours assurance into
almost a nullity. I say this because thousands
of complaints remain just unattended for
many weeks, more so in areas adjoining
Delhi. Docs he contemplate taking more
effective steps to maintain the telephone
services, particularly during the monsoon
season, such that fault arc repaired as early as
possible?
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MR. CHAIRMAN: You have taken so
much time that a second supplementary may
not be allowed. Please put your
question.

SHRI PARAG CHAL1HA: Sir, I am
not well. So, I may be allowed some more
time.

MR. CHAIRMAN: So, take less time.

SHRI PARAG CHALIHA: My first
supplementary is whether any particular steps
have been taken to mend the lacunae, which
have been very badly affecting the telephone
services in the capital.

sh & war =mi: s, TR RN
we® 3 Wi o T W SWEAd R, 9
fom ¥ 370 SR BER FA S WA § e
@ TG AR Yl F e S A e w
2 sk T w9 A 38 SRSl W ke
At aifs e AT A g b
e | 3 9 g@ u F e 9@ W A
B SR vy ¥ae W WO M — 9,
LTI T LT
P i 94 g awm 9 @ A Faet B R
7y fremd o a8 = s 3 W owm Wy
dmaotraa gt me R
M 3¢ 9F fa % €m ol T ¥ @ m
¥ for ot vq B e 0 5 1) Rfe @
Wi g o T e, wfTe B AR
ooy o g € fF 48 2 A W FEO W ¥
T g e wmg st d@e ¥ Wt o ok
e S AR Tt O =
R H O T W AR H W e
fem fu § ok 39% W ¥ ©R EEER
afeftn 4 s = ¥ el da B v
e S e W gaE e wm a i
¥ v I R AN T oGew # f saE
e § B PR ok R e} f e
R @t Tt U g o @ T
7w B PR 7 e, T8 W oW I
FA-im & R o w Pew o e 1)

SHRI PARAG CHALIHA: My second
supplementary, Sir.

[31 JULY 1996]

to Questions 14

MR. CHAIRMAN: Please make it short.

SHRI PARAG CHALIHA: Sir, I would
like to know whether there is any mechanism
or machinery to detect the fault of a particular
fault-removing department?

MR. CHAIRMAN: Is there any way of
detecting the fault at the fault-removing
department?
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MR. CHAIRMAN: What do you want the
Minister to answer?
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MR. CHAIRMAN: Don't talk to the
Member. Address the Chair.
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SHRIMATI RENUKA CHOW-DHURY:
Sir, the ordinary citizen does not have a very
good opinion about the Telephone
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ok =® B} www

@ W@ % 5 an-an dae W =} I 2
w3 5 i dw A afw @ A e
wa e e A et RS
&1 ¥m W R e B ¥ ok A
% e ¥ R dmwm dw b
. (STEA)... 9 W 3, g9 A
g, snd & o1 F TR fows F9 R V)

oft wiyT fim: 20 W e Al W @
o1

SHRIMATI RENUKA CHOW-DHURY:
The other thing is, there is-misuse of
telephone lines by some operators who give
telephone lines, STD and ISD connections....
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MR. CHAIRMAN: Shrimati Margaret
Alva. (Interruptions). Shrimati Alva. I have
called her.
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There are some operators who
give STD and ISD connections. They misuse
the linoe which rcsults in some innocent
consumers getting bills of multiple figures.
This is not fair. And the Telephone
Department goes and cuts off thc telephones.
The consumer is nconvenienced for the
failure of the Department. What action can
the Department take about it? What are you
alarming to do?
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SHRIMATI RENUKA CHOW-DHURY:
There is evidence, not just in he Capital but
in every big metro, that he ISD and STD
lines are being misused. Is he aware of that.

[31 JULY 1996]

to Questions 18

MR. CHAIRMAN: Is there any
answer regarding the misuse of lines?

MR. CHAIRMAN: Shrimati Margaret
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SHRIMATI MARGARET ALVA: Sir, if I
may be permitted, though it is not my job to
answer a question, the Minister is probably
not yet aware that after this issue was raised in
the House, a special cell of the CBI was
created in the MTNL in Delhi to look into
these unauthorised connections and the
problems concerning them; a number of
people were arrested as a consequence of that.
The cell was created. Probably the Minister
will come to know about it by and by. But,
Sir, I would just like to ask of the hon.
Minister about the problems which we face
even with the question of rcconncction to
telephone lines. Sir, I have got with me a
number of cases where arrears arc paid and
when they ask for the lines to be reconnected

e E @
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means you have to pay in order that your
telephone might become workable. Sir, the
mamool is so much in Delhi
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Sir, there is a big racket. I would beg of the
lion. Minister to please look into this and see
that the system which is prevailing—
whenever they want money, they say, ""File is
lost!"—is set right.
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to Questions 20
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SHRIMATI MARGARET ALVA:
Sir, telephone arc out of order in Delhi.
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THE LEADER OF OPPOSITION
(SHRI SIKANDER BAKHT): Sir, what is
it that he is  talking  about
...(interruptions)... Nobody has asked a
question about improving the social
conditions. Administrative measures are
to be taken.

MR. CHAIRMAN: Please give some
more time to the Minister to reply.
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SHRIMATI MARGARET ALVA: The
Minister's attitude is very strange.

Utilisation of Jute Cess Fund

*283. SHRI MD. SALIM:
SHRI DIPANKAR MUKHERIJEE:

Will the Minister of TEXTILES be pleased
to state:

(a) the total amount of Jute Cess Fund
collected during last three years; and

(b) the pattern of utilisation of this fund
on R&D training and marketing?

THE MINISTER OF TEXTILES (SHRI
R.L. JALAPPA): (a) and (b) A statement is
laid on the Table of the House.

Statement

(a) The total amount of Jute Cess
Fund collected during the last three years
is as under:

Year (April-March) Cess Collected

1993-94 Rs. 1737 lakhs
1994-95 Rs. 1692 lakhs
1995-96 Rs. 1254 lakhs

(b) The Jute Cess Fund is collected
and credited to the Consolidated Fund of
India. Every year, the Government
releases funds to Jute Manufacture

131 JULY 196]

to Questions 22

Development Council (JMDC) which arc
utilised mainly towards Market Promotion
activities. The JMDC utilises a part of the
grant received towards Training and
Development by allocating funds to the
Institute of Jute Technology. Funding for
Research and Development activities is not
made from out of grants to JMDC. The year'
wise utilisation of grants towards Training
and Marketing activities are as follows:

Year Training Expenses Promotional
Expenses

Rs. 1647.77 lakhs

Rs. 1625.38 lakhs
Rs. 2630.93 lakhs
(including arrears)

1993-94 Rs. 22.50 lakhs

1994-95 Rs. 30.00 lakhs
1995-96 Rs. 33.75 lakhs

1) Transliteration in Arabic Script.

SHRI MD. SALIM: Sir, there is no denial
of the fact that the jute industry needs
technological upgradation and upgradation of
product for export. Sir, in the answer the
Minister has said that the jute cess collected
by the Government, as per the Act of 1983, is
handed over mainly to the JMDC. In response
to my question, the reply of the Minister is
that out of Rs. 16 crores or Rs. 17 crores
collected as cess, they arc spending the
money mainly to meet the expenses incurred
on . market promotional activities. In spite of
all these efforts, even with the establishment
of JMDC there is not much development of
marketing. Sir, there is a need for providing
R&D support and transfer of technology from
the Indian Institute of Jute Technology to the
industry.

The Government is not spending a single
pic for the R&D sector. There is. only
lipscrvice. I would like to know whether at
least 50 per cent of the Jute Cess Fund would
be utilised for manufacturing exportable jute
products by using the expertise of the IJIRA.
There is proven R&D work by the IJIRA. But
there is no money. I would like to know
whether the Government would spend some
money from the Jute Cess Fund for R&D
support and for



